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.... 8brt a.. ltlAan (illpta: Will 
the Minister of UllC&U... be pleased 
to state: 

(a) whether it la a fact th&t ICOl'ft 
of boys alld liJ'ls livJna in Deihl 11uma 
have been refused admission to the 
pril'4aJ')' 1ehool1 during Aprll aDd 
May, 1987; 

(b) if so, reuom therefor; a.nd 

(c:) the number ol suc:h boy• and 
cir la? 

'l'lloe lltnlater Of State Ill the 1111'11tir7 
ef •'•rat._ <lbrl BJiaswat A& 
AM): (a) No, Sir. 

(b) and Cc). Quutlons do not arlae. 

•1 ......... ......,.: 
..,. I. ...... q.e: 
pr . ..... nMarlAlda: 
8llrt Qeorp r....-..: 
brl ......... , . Pai.I: 

wm u. 111m.tn ot c:io111r_ .. ._ 
..... be pleued to ltate: 

Cal whetber ~t b.ne 
deddM to lnatall • mtero-rel&T ---
.... J.IDldna' -- towJll ot a.Ul'llllbtie; 

fte lllDWer el Stat. la tbe De-
,PIU'tlDelde ., ~ .u.u.. 
... C ............ (llJlrt L IL 
Gajral) : (a) Yes, a microwave radio 
relay ll)'Stem la propoeed to be lnatal~ 
led linklna Rajkot, Jamnaiar, Kandla 
and Bbuj. 

Cb) Ra. ff.6 lakhs approxiJDately. 

(c:) ID about two years . 

~Sbrl K. &amud: 
8brl u .... u.: 
81arl Jloha•m•d llmall: 

Will the Miailter ot La"-' ... a.-
laabWUUoa be plealed to state; 

(a) whether Government have re-
~ived a joint memorandum from 
some Central Trade Union Orsani .. -
tiona re1ardln1 the alleled incorrect 
recordina of the dec:won• of the re-
cent MUion of the Indian X.bour 
Coafennce on 1utomaUon; 

(b) il '°• the names of the Or1anl-
.. Uou and the ma.In points ot the 
memorandum; and 

Cc:) tbe 9teP9 taken by Governmnt . 
thereon! 

n. .... _ ., i.o..r ..... 
.. WllUI._ Cllart llaOil>: (a) 1M (b). 
A joint memorandum retardinc tbe-
Coaciullon ot the Mtll 1DdJan Labour 
Cont.rence <New l>eJhl. JuJ7 llel) OD 
Avtomatloo WU recelft4 tlOla a..-
DJlld Kudoor Sabha,, t.bl .AU.-1*11a 
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Trade Union Congress and toe United 
Trades Union Congress.  The memo
randum asked that till this question 
was discussed once again in a tripar
tite meeting all automation measures 
.should be kept in abeyance.

(c)  The matter was placed before 
'the 26th Standing Labour Committee 
which  met in  New Delhi on May 
10, 1967. But the  Committee could 
discuss the question of  automation 
only briefly and no specific conclusion 
<was reached.

UTitt Board tor Electricity Industry

.993. Shrl K. Ramani:
Shri Umanath:
Shri Mohammad Ismail:

Will the Minister of Labour  and 
'Rehabilitation be pleased to state:

(a) the progress made by the Wage 
Board for Electricity Industry so far;

(b) whether the Wage Board  has 
submitted any recommendations  to 
-Government regarding  the  interim 
relief;

(c) if so, the number of employers 
who have not implemented it; and

(d) when the final recommendations 
■of the Wage Board are likely to  be 
submitted to Government?

The Minister of Labour and Rehabi
litation (Shri Hathi): (a) The Boprd 
has held 8 meetings so tar. A detailed 
Questionnaire has been issued- The 
Board has also heard the parties at 
some centres on the subject of interim 
relief.

(b) No, Sir.

(c) Coes not arise.

Cd) It is not possible to say at this 
stage when the Board’s final recom
mendations will be submitted.

Salaries of Secretaries

094. Shri B. S. Sharma:
Shrl Onkar Lai Berwa:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that salaries 
of the Secretaries  to  Government 
were recently increased from Rs. 3000 
to Rs. 3,500 of Additional Secretaries 
from Rs. 2750 to Rs. 3000 and those of 
Joint Secretaries from Rs.  2250 to 
Rs. 2750;

(b) whether it is also a fact that in 
the posts below the posts of  Joint 
Secretary, there has been no Increase 
in salaries, right from Peon to  the 
Deputy Secretary; and

(c) if so, the reasons therefor and 
the steps Government propose to take 
in the matter?

The Minister of State in the Minis
try of  Home  Adairs  (Shrl Vidya 
Charan Shnkla); (a) Yes Sir, except 
that the pay of Joint Secretaries has 
been  revised to Rs. 2500-125/2-2750, 
and not to Rs. 2750.

(b) Yes Sir, if pay scales alone are 
taken into account.

(c) The pay scales  of Joint Sec
retaries!’ and  above  were revised 
partly because of enhancement of res
ponsibilities in recent years and part
ly because a study of the pattern of 
recruitment to the All India Services 
and Central Services Class I had dis
closed the n̂ed for a revision ot tho 
higher salaries in  Government S*T-




